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this token strike and the rest Woirififed 
as usual. N o one, however, worked 
in the Cambuflage Net iSection. ' The 
Suporintendfent Informed the work
men that thd^e men in the Net Section 
who w ere on strike from 1 p.m. on 
the 23rd August and subsequently 
would bo treated as absent from duty 
for the period  when they did no work.

The revision of the piece-work rates 
was in accordance with the Govern
ment decision  on the recommenda
tions < r the Kalyanvala Committee. 
According to that decision, the piece
work 1 aWs, w|nqh had previously been 
linked to the rates prior to 1947, were 
to be I. vised and linked to the month
ly scales following the Pay Commis
sion’s recommendations. Generally, 
this n̂ .e ail a considerable increase in 
the rales and Government had passed 
orders that where prima facie exces* 
sively iiign profits were being earned, 
the rales should be reviewed after 
proper exam ination  and study. There 
is no ciuestion of reducing piece-work 
rates because production is going up. 
Government has no intention what
soever of reducing piece-work rates 
on that account. On the contrary. 
Government wants increased produc
tion. Wherever, however, the records 
of earnings of workers show that very 
excessive profits are being earned, 
there is surely a case for revising the 
wrongly fixed piece-work rates. Nor
mally, a piece-worker, working with 
a reasonable speed, is expected to 
earn a profit of 25 oer cent over his 
basic wage. A good piece-worker may 
earn 50 or evpn 75 per cent profltB. 
Where, however, profits are consist
ently being earned by many workers 
over 100 or 200 per cent, it is fairly 
clear that the piece-work rate was 
fixed too high and needs revision.

g o v e r n m e n t  p r e m is e s  (EVIC
TION) AMENDMENT BILL, 1953
liie Minister of Works, Hoaaiiig and 

Snpply (SardAr Sinrm  Singh): I
^  to move fbr \4hve to withdraw 
the Bill further to amend the Govern
ment Premises (Eviction) Act. 1950.

wiiich was imrpduced in th^/House Qi 
the People on the 18th March. 1953.

The reason is meirely this. This 
Bill has been before the House for 
about a year and a half. Recently, in 
a case decided by the High Court of 
Bombay, it was held that sub-section 
( 1) of section 3 of the Act dô s" hot 
authorise the eviction of a person who 
continued to be in occupation of the 
premises allotted to him even after 
the due detemiination thereof, be
cause he was not a person in unautho
rised Occupation of the premises with
in the meaning of clause (b) of the 
said sub-section. The intention of 
this section has always been that such 
persons should be deemed to be per
sons in unauthorised occupation of 
the Premises.

So, we have decided to amend the 
Government Premises (Eviction) Act, 
1950, in order to make our intention 
clear in this respect. If the House 
will permit me to withdraw this Bill, 
I shall be moving another Bill more 
comprehensive in nature and covering 
both the amendments.

Mr. Speaker: The question is:

“That leave be granted to with
draw the Bill further to amend 
the Government Premises (Evic
tion) Act. 1950.”

The motion was adopted.

GOVERNMENT PREMISES (EVIC
TION) AMENDMENT BILL. 1954
the le is te r  ef Works, Housing and 

Stipi>iy (Sardar Swaran Singh): I in
troduce the Bill further to amend the 
Government Premises (Eviction) Act, 
1950.

Mr. Speaker: The Bill is introduc
ed.

C E N T ftA L  E X C IS E S  A N A  S A L T  
(AM^NDlkttNT) B n it

Xke Depotr MlaMer of
(S iir t  A . C . G b Iw ) ;  I  b t c  t o  m o v e  f o r
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[Shri A. C, Ouha] 
leave to introduce a Bill further to 
amend the Central Excises and Salt 
Act, 1944.

Mr. Speaker: The question is:

“That leave be granted to intro
duce a Bill further to amend the 
Central Excises and Salt Act. 
1944/*

The motion was adopted.

Shrl A. C. Goha: 1 introduce* the
Bill,

UNTOUCHABILITY (OFFENCES) 
BILL—Contd.

Mr. Speaker: The House will now 
proceed with the further considera
tion of the following motion moved by 
Dr. Kailas Nath Katju on the 26th 
August, 1954:—

“That the Bill to prescribe 
punishment for the practice of 
untouchability or the enforcement 
of any disability arising there
from, be referred to a Joint Com
mittee of the Houses consisting 
of 49 members, 33 from this 
House, namely, Shri Upendranath 
Barman. Shri Narayan Sadoba Kaj- 
rolkar, Shri T. Sangana, Shri Pan- 
nalall Barupall, Shri Naval Pra- 
bhakar, Shri Ajit Singh, Shri 
Ganeshi Lai Chaudhary, Shrl 
Bahadurbhai Kunthabhai Patel, 
Shrimati Minimata, Shri Motilal 
Malviya, Shri Dodda Thimmaiah, 
Shri Rameshwar Sahu, Shri M. R. 
Krishna, Shri Ram Dass, Shri 
Nemi Saran Jain, Pandit Algu 
Rai Shastri, Shri Shree Narayan 
Das, Shri S. V. Ramaswamy, Shri 
Resham Lai Jangde, Shri Balwant 
Nagesh Datar, Shri P, T. Pun- 
noose, Shri Mangalagiri Nanadas, 
Shri P, N, Rajabhoj, Rt. Rev. John 
Richardson, Shri A. Jayaraman, 
Shri V, G. Deshpande, Shri B. S. 
Murthy, Shri Vijneshwar Missir, 
Shri R. Velayudhan, Shri N. M. 
Lingam» Shri Mohanlal Saksena, 
Shri N. C Chatterjee and Dr. Kai
las Nath Katju

and 16 members fiom the Rajya 
Sabha;

that in order to constitute a sit
ting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the last 
day of the first week of the next 
Session;

that in other respects the Rules 
of Procedure of this House relat
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make; and 

that this House recommends to 
the Rajya Sabha that the Rajya 
Sabha do join the said Joint Com
mittee and communicate to this 
House the names of members to 
be appointed by the Rajya Sabha 
to the Joint Committee/’
Shri Bogawat (Ahmednagar South): 

I thank you for allowing me an oppor
tunity to speak on this Bill. I have 
tabled an amendment to the effect that 
this Bill should be referred to a Select 
Committee consisting solely of Mem
bers of this House. The reason for 
this is that we are the representatives 
of the people, directly returned to this 
House by the voters whose wishes and 
interest we know well. So, it is quite 
essential that the Committee should 
consist only of members of Lok Sabha. 
It is no use having a Joint Select Com
mittee of both Houses, especially In 
Bills of this nature. The Rajya Sabha 
is a House of elders, and if they have 
any valuable contributions to make to 
the measure, they have ample oppor
tunity to do so, when the measure at 
passed by us goes to them. To have 
Joint Select Committees of both Houses 
every now and then does not serve any 
useful purpose. I am sure the Home
Minister will consider my request. 

t . ‘
Having said that, I come to the Bill 

itself. Untouchability is an evil which
•Introduced with the tecommenda tion of the President.




